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The apphcant has been servmg in the Respondent Orgamzauon

PP sent Amexm’e-A/l letter to know the reasons for *eductlon
as mr 20. 09 2005, vide Annexure-2, the Sr. Accountant General,

‘.eomm‘mucated vide NoFd-BDP-GPF-DAG(Fds)- COn-g 1, dated
2%5 *le was mvolved in fraud case in favour of Shn K. C Behera,
No 25336 PW(O) Accountant General ordereﬂ for the

‘ Gf GWI payment from his salary.” f

' Apphcant $ further representation dated 23.09, 2005 seeking

e amount has not been considered at all though in respect of

ks, the auﬂwntws have rejected his request Amcxurp-AB and
‘apphicant has claimed the withheld amount of Rs. SO{S 5/-.

i ﬁesmn&nm have contested the O.A. The Justlﬁcatmn given by

: her weﬂmtarmd in para-7 of the counter 1s as under:- '

“ that the averments made in Paragrap 5-5.1 and

5.2 of the Original Application, it is humbly submitted
 that withholding of any part of salary and keeping the
~ same undisbursed ask per Rule-92(2) of Receipt and
‘Payment Rules, 1983, cannot be construed as a penalty
* under Rule-11 of CCS{CCA) Rules, 1965, Further, it is
- clarified that this amount of Rs. 5055/~ has not been
 recovered from the salary of the apphcm{t. It was
- withheld due to applicant’s involvement in a GPF fraud
case pendmg finalisation of the departmental
proceedings initiated against him. Thereforeflt cannot
 be said that withholding of such amount during

- pendency of departmental proceedings is either in any




Way ilegal or i1s in violation of the Rule
€CS(CCA)Ru1es, 1965

1
l
| -1116 of the
2 , ‘
,iﬁl’gumems were heard. The applicant has not adnpltted any

‘No chm'gesheet seems to have been issued. \As such,

; and cannot be withhéld by the department without due
Bny plmmble reasons. While it 1s open to the partment

)
df pay is ﬁlegal as the same amounts to pre-detenmmmg the

In wew of the above, the O.A. is allowed. Respon@ents are

to mléase the withhold amount of Rs. 5055/- to the applicant. The
g ?', o;mned 18% interest. As the withholding was not a deliberate

but mi account of erroncous understanding of the rules, i am not

to gtaqt any interest. 1

| i Thc O.A. is allowed to the extent and the Respom#nts are

‘ to &oynply with this order within six weeks from the]date of

lm} ofﬂus order.
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